
['assso B y  T m ,  BDUN LEGXSLATUXB.] , 
( R ~ t R e d  the assent of the Ooverwr Oenaal on '  th 1,t 

h , October, 1942.). 
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Act forther to amend the Indian Companies ~ c t , +  
1913. 

REREAS it in expedient further toamend the 
W I n d i a n  Companies Act, 1913, for the p&p~se here- 
inafter appearing ; 

T; It is hereby enacted as follows :- 
1. (I) This Act may be caJled the Indian Companies 

(becond Amendment) Act, 1942. 
(2) It shall come into force on such date (not earlier 

than one year from the date of its p ~ b l i c ~ t i ~ ~ , i n  the 
official Gazette after having received the assent of the 
Governor General) as the Central Government may, by 
notlcation in the official Gazette, appoht in thin 
beh'alf. 

P, 

To section 277B of .the Indian Companies d o t ,  
the follow*g proviso shall be added, namely :- 

Pmvided that any company which us- as pa* 
of the name under which i t  carries on business 
the word "bank ", " bank,er " or 4' banking a 

shall be deemed to be a banking 
p a y  hotwithatanding that the acce ting 
of deposits ~f money on current actbunt 
Or otherwke, subject to with&awBl by 
cheque, draft or order, is not, or is not to 

+be, the principal business of the compi\nya9 
7 -> 

, 
Wort title 
and commeince- 
ment. 

Amendment 
Of section 
277 B Aot VII 
of ioia; 


